BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTH ZONE
BENCH AT CHENNAI

O. A. No. 134 OF 2021 (SZ)
IN THE MATTER OF:

Solomon Raja,
Chromepet,

Chennai. Applicant(s).

Versus

The District Collector,
Chengalpet District,
Chengalpet and Ors.

REPORT FILED BY TAMBARAM CORPORATION

Respondent(s).

I, Elangovan, Son of Manikkam aged 51 years working as
Commissioner, Tambaram City Municipal Corporation, Tambaram,

Chennai - 600 044 do hereby solemnly affirm and sincerely state as
follows:

1. | am the Commissioner of the Tambaram City Municipal
Corporation, the tenth respondent herein and well conversant with the
facts of the case from the connected files and | am submitting this

present report for the Consideration of this Hon’ble Tribunal.

2. At the outset, it is submitted that the Respondent herein
was not served with the papers related to the present O.A. till date. As
per the earlier orders of this Honourable tribunal, the Applicant was to
serve the copies on the respondents and the said service has not been
effected till date. Only after the hearing on 29-0?»2022, this respondent
has collected the copies of the Application and has been able to see
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3. Pursuant to the hearing before this Honourable Tribunal
dated 29-04-2022, | along with the Sanitary Officer, Town Planning
Officer and Municipal Engineer visited the sites in question on
03-05-2022.

4. During the inspection it was found that the allegations of
the Applicant in Para 3 of the O.A. are entirely unsubstantiated and
incorrect. The Channel on the 13" cross is continuing through the
downstream areas as per the Sketch. This Channel has been in
existence for a long time and it is the Storm Water Drain that leads to
the Veeraraghavan Lake. This Channel is one of the several channels
that serve as conduits for the surface run-offs for the surrounding

areas.

5.  As per the available records, the Layout by name New
Colony that is set out by the Applicant as DTCP approved Layout
Number 139/1973 is entirely different from the situation of the site in
the area. There are no indications in the Layout approval for the
channels that are serving the lands and the said channels are all
formed as per the topography of the lands and in fact are in existence
prior to the layout formation. The storm water drains are formed along
each and every street in order to carry the surface runoff and without

the same, the streets cannot be formed.

6.  As regards the grievances of the Applicant regarding the
discharge of the Sewage by the residents of the streets, it is submitted
that the Undergroﬁnd Drainage System has been implemented in the
area in the year 2012 itself. Most of the residents have obtained the
connections to the UGD system. Wherever it was noticed that the
residents had not obtained the connections, the Notices under TN
Public health Act have been issued in the Month of September 2021.
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Pursuant to the same, most of the houses have obtained the UGD
connections. Some of the houses have connected only their toilet
discharges into the UGD and have been discharging the Grey water
from their Kitchens and bathrooms into the open drains. In case of
such residents also notices have been issued and gradually they are

all being brought into the UGD system.

7. A total of 175 Notices have been issued under the TN
Public health Act 1939 and 175 Number of Notices have been served.
In that area 460 houses have already obtained the UGD connections.
At present the balance of 18 houses that are encroaching the land of
the Water body has not been given UGGS connection. The Water
Body is vested with the Public Works Department.

8. The encroachers have been advised to immediately install
soak pits for preventing the outflow of the Sewage from their houses.
Further action for removal of encroachments have to be taken by the
PWD and this respondent has sent a letter dated 02-05-2022
requesting the District Collector Chengalpattu to instruct WRD to take

action for removal of the encroachments.

9. Further it is submitted that, on observation of the flow of
sewage in the open channels, this Respondent has proposed to install
collection sumps in the alignment of the channel and collect the
Sewage and pump the same to the nearest Man-hole of the UGD
system, so that the Sewage can be sent for treatment in the STP at
Perungudi. This temporary operation will be carried out till the
complete eradication of the flow of the Sewage in the surface

channels.
10. At present there are three points at which the Sewage from

the channels are reaching Veeraraghavan Lake. Already one point has
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a sump to collect the sewage and it is being pumped to the Manhole
for treatment. In the two other points, the work of digging pits and
constructing the concrete sumps and installing the Pumping machinery

has to be undertaken immediately. This entire work will take around 3

months for completion.

It is therefore prayed that this Hon’ble Tribunal may be pleased to
accept this report and close the Application No.134 of 2021 and thus
render justice.

VERIFICATION

l, Dr. M. Elangovan Commissioner Tambaram City Municipal
Corporation do hereby verify that the contents of above Paragraphs

are true to the best of my knowledge and are believed to be true on

legal advice and that | have not suppressed any material fact.

Verified at Chennai on this the 4" day of May, 2022.

Coﬁm

Tambaram Corporation.
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BEFORE THE NATIONAL
GREEN TRIBUNAL (SZ)
BENCH AT CHENNAI

O. A. No. 134 of 2021 (SZ)

REPORT AS ON 04-05-2022

M/S.P.SRINIVAS (828/1994)
N.K. PONRAJ (2263/2009)
R.PURUSHOTHAMAN (263/2011)
COUNSEL FOR 3" RESPONDENT.

Cell No. 94862 04469



